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U.Ml Ian. 
COMMI'ITEE ON SUBORDINATE 

LEG1SLATION 
MINUTES 

Shrt Krlsbnamoortby Bao (Shi-
!IIIOga): I beg to lay on the Table the 
Minutes of the Seventeenth and 
Eighteenth sittings of the Committee 
on Subordinate Legislation. 

11.141 bfti. 
IlESSAGES FROM RAJY A SABHA 

lIecretarT: Sir, I have to report the 
iIIollowing me..sages received from the 
8ecretary ot Rajya Sabha:-

(I) "In accordance with the pro-
visions of rule 127 of the Rules 
of Procedure and Conduct of 
Busin ..... s in the Rajya Sabhs, 
I am directed to inform the 
Lok Babha that the Rajya 
Sabha, at its sitting held on 
the 30th November, 1966, 
passed, in accordance with the 
provi6ions of article 368 of the 
Constitution of India, without 
any amendment, the Constitu-
tion (Nineteenth Amendment) 
Bill, 1966, which was passed 
by the Lok Sabha at Its sitting 
held on the 22nd November, 
1966." 

(U) "In accordance with the pro-
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabhs, I am direct-
ed to return herewith the 
Kerala Appropriation (No.3) 
Bill, 1966, which was passed 
by the Lok Sabha at Its sit-
ting held on the 22nd Nov-
ember, 1966, and traru;mitted 
to the Rajya Sabha for its re-
commendations and to state 
that this House has no recom-
mendations to make to the 
Lok Sabhs in regard to the 
said BilL" 

(Ill) "In accordance with the provi-
sions of sub-rule (6) of rule 
186 of the Rul., of Procedure 
and Conduct of Business In the 
Rajya Sabha, I am directed 

to return herewith the Kerals 
Appropriation (No.4) Bill. 
1966, which was passed by the 
Lok Sabha at its sitting held 
on the 22nd November, 1966, 
and transmitted to the Rajya 
Sabha for its recommendations 
and to state that this House 
has no recommendations to 
make to the Lok Sabha in re-
gard to the said Bill." 

(iv) "In accordance with the pro-
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Business In 
the Rajya Sabha, I am direct-
ed to return herewith the 
Kerala Appropriation (No.5) 
Bill, 1966, which was passed 
by the Lok Sabha at its sit-
ting held On the 22nd Novem-
ber, 1966, and transmitted to 
the Rajya Sabha for its recom-
mendations and to state thd 
this House has no recommen-
datiollg to make to the Lok 
Sabha in regard to the aald 
Bill." 

(v) ''In accordance with the pro-
visions of sub-rUle (6) of 
rule 186 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the RajYa Sabha, I am 
directed to return herewith 
the Appropriation (Railways) 
No. 3 Bill, 1966, which wU 
passed by the Lok Sabha at 
Ita sitting held on the 21st 
November, 1966, and transmit. 
ted to the Rajya Sabha for its 
recommendatiollB and to state 
that this House has nO recom-
mendations to make to the 
Lok Sabhs In regard to the 
said BilL" 

(vi) "In accordance with the pro-
visions of sub-rule (6) of rule 
186 of the Rules of Procedure 
and Conduct of Busine.. in 
the RajYB Sabha, I am direct-
ed to return herewith the 
ApDropriation (Railways) No. 
4 Bill, 1966. which was passed 
by the Lok Sabha at its sit-
ting held on the 21.t Novem-
ber, 1966, and transmitted to 




